GOVERNMENT OF JAMMU AND KASHMIR
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
(Acquittal Section) Civil Secretariat

Srinagat/Jammu

Notification
Jammu, the 9" March of 2018

SRO 128 - In exercise of Ine powers conferred by Sub Sechon {1) ol section 492 af
we Code of Cminal Frocedure. Samvat 188 (he Govemment hereby agpoint Shi i
coab 2 Addiional Pabug Proseculor as Special Public Prosecutars o conduct the case
PR Ng 292017 of RIS A R Gun lled State vs Javed Ahmed Bungree and olhers involung

Jences punishable under section 486-A 304-B 120-8 RPC pending adiudicaton belore the
. coutof Principa! Distnict and Sessions Judge Snnagar

By Order of the Government of Jammu and Kashmir.

Sd__:_
(Abduf Majid Bhat)
Secrelary 6 Governmen!
Depaniment of Law Justice and Pariamenlary Affairs
o LO(ACQ)2017/322- VOK-Srinagar Daled - 09 -03- 2018

Copy 1o the

T Pnnopa Secretary to Goyvernment, Home Department
¢ Reaswrar Generai Hon ble Hign Court of Jammu and Kashmy

Urecior Senerai ol Polce JEK Jammu

Prncpal Distrct and Sessions Judge Sraagar

Dretior Proseculion J&K_ Jammu

Orrector Litigation Jammu/ Kashmir

Publc Prosecutor Srnagar for information and necessary action | 5

Sh t4ujeet Andrabi 23 Addiional Public Prosecutor lornloimadon BNCAICLESSEeK :t?fn.
He 15 3ls0 nformed that he shall only be enblled 10 counse! fee as 15 agmissible (0 P;;mf;
proseculor Addimonal Public Prosecutor in terms of Gavt Order No 1907-LD{A) of

dated 22 06 25315 |
N e
Genera) manager Governmen) Press Srinagar for publication i e Gauaﬁﬁe::;if}i i
W0 Under Secretary rion bie Chief Minister's Grievance Cell for information s C

o commumication dated 05 03 2018 e
tt 8RO section Departiment of Law Justice and Parkamentary Alat 1
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{Ashish Gupta
Deputy Legal Remembrancer,
Depamgnt of Law Justice & parliamentary Affairs
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